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NOTmCATIONS tTNDEa ALL-INDIA Sq. 
VICES ACT 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATASUB-
BAlAH) : I beg to lay on the Table a 
copy each of the folloWIDi Notifications 
{Hindi and English versions) under 
sub-section (2) of section 3 of the All-
India Services Act, 1951:-

(1) The Indian Administrative Ser-
vIce (Appointment' by Promotion) 
Fourth Amendment Regulations, 
1980, published in Notification No. 
G.S.R. 693(E) in Gazette of India, 
dated the 12th December, 1980. 

(2) The Indian Administrative Ser-
vice (Appointment by Promotion) 
Fifth Amendment Regulations 1980, 
published in Notification No. G.s.R. 
694(1E) in Gazette of India, dated the 
15th December, 1980, 

(3) The Indian Administrative Ser-
o vice (Appointment by Promotion) 
o Sixth Amendment Regulations, 1980, 
published in Notification No. G.S.R. 
il96(E) in Gazette of India, dated the 
16th December, 1980. 

(4) The Indian Administrative Ser-
vice (Appointment by Promotion) 
Seventh Amendment Regulations, 
1980, published in Notification No. 

'G.S.R. 720(E) in Gazette of India, 
,dated the 27th December, 1980. 

[Placed in Library. See No. !.T-1919/ 

SHRl JYOTIRMOY BOSU: Sir, I 
want to point out .... you made an ob-
servation in the House, on the unfor-
tunate episode involving Mr. H. K. L. 
'Shagat, that the matter would be set-
tled in the Business Advisory Commit-
tee .... 

MR. SPEAKER: We have settled it. 

SHRI JYOTIRMOY BOSU: I am a 
member of the Business Advisory Com-
mittee .... 

3799 LS-10. 

MR. SPEAKER: Now that is a dead 
issue. 

8HRI JYOTIRMOY BOSU: This was 
never discussed there; nothing has been 
done .... (Inte1'1'Uptions) 

MR. SPEAKER: Appearances are de. 
ceptive .... 

8HRI JYOTIRMOY BOSU: The preSS 
was very right in pointing that out •••• 

MR. SPEAKER: No. So many Mem-
ber came to me; I saw; and before any-
thing happened, I adjourned the House. 

(Interruptions)" 

MR'. SPEAKER: Not allowed. 

Mr. Barot. 

NOTIFICATIONS UNDER DELHI SALES TAX 
ACT, NOTIFICATIONS UNDER CuSTO'S ACT 

AND UNDER CENTRAL EXCISE RULES 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI MA· 
GANBHAI BAROT): I beg to lay on 
the Table:-

(1) A copy each of the follo"ing 
Notifications (Hindi and English ver-
sions) under section 72 of the Delhi 
Sales Tax Act, 1975:-

(i) The Delhi Sales Tax (First 
Amendment) Rules, 1981, published 
in Notification No. F. 4(40) SO· 
Fin. (G) in Delhi Gazette, dated 
the 12th January, 1981; 

(ii) The Delhi Sales Tax (Am-
endment) Rules, 198i, published In 
Notification No. F. 4(17)/80-Fin. 
(G) in Delhi Gazette, dated the 
3]st January. 1981. 

rPlaced in LibrarY. See No. LT.19201 
81] 

(2) A copy of Notification No. 
G.S.lI:. 157 (Hindi and English ver-
sions) published in Gazette of India. 
dated the 14th February. 1981 toge-
ther with an explanatory memoran-
dum empowering certain categories 

UNot recorded. 
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of officers of the Coast Guard to per-
form the functions of an officer of 
CUStoms to board conveyances carry-
in, imPOrted or export goods to re-
qqire production of .. Cocuments and 
ask qUestioDB from tbe petsoDs in-
cbarge of such conveyance and of 
search, seizure and arrest. under sec-
tion 159 of the Customs Act, 1962. 
[PlAIeed in Ubra.'I1I. See No. LT-1921/ 
81] . 

(3) A cOPY of Notification No. 
G.s.R.62(E) (Hindi and English ver-
Rona) pubUshed in Gazette of India, 
dated the 12th February,1981 toge-
ther with an explanatory memoran-
dum retarding exemption of goods 
meant for use in connection with 
manufacture of goods solely meant 
for export in the Kandla Free Trade 
Zone from Central Excise, issued 
under the Central Excise Rules, 1"4. 
[Pla.ced in Libr4rll See. No. LT-1922! 
81]. 

(Interruptions) 

MR. SPEAKER: They should be very 
careful in reporting. 

DR. SUBRAMANlAM SWAMY (Bom-
bay North East): A Member in the 
House had come and said that your de-
ciai.on was unprecedented. It is unfair 
to say that the press was responsible 
for distorting what you said .... 

MR. SPEAKER: I did not say any-
thing., .• 

DR. SUBRAMANIAM SWAMY, The 
independence of the press must ~ pre-
served. Your comments should be very 
strict .... 

MR. ~  1 simply said that 
the press must be careful to see what 
fa written on the board. Tbey should 
not believe in hearsay. Their report-
ing should be based on facts. I have 
not rone or said anything against the 
Press. 
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They should be very careful about it. 

Mr. Venkatasubbaiah. 
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MIt. . SPEAKER: That is finished. 

\it ~ ~ : 1l ~ if>l A;t 

~ ~ ... : .. ~  .' 

MR. SPEAKER: It is not to go on re-
cord. ·Without lD1 permission be says. 
I have not ~ it. 

(IntetTl/optlons)·· 

"Not recorded. 




